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KARNATAKA LEGISLATIVE ASSEMBLY
SIXTEENTH LEGISLATIVE ASSEMBLY
FIRST SESSION
(Adjourned Meeting)

THE KARNATAKA STATE ROAD SAFETY AUTHORITY (AMENDMENT) BILL, 2023
(LA Bill No. 07 of 2023)

A Bill to amend the Karnataka State Road Safety Authority Act, 2017.

Whereas it is expedient to amend the Karnataka State Road Safety Authority
Act, 2017 (Karnataka Act No. 45 of 2017) for the purpose hereinafter appearing:

Be it enacted by the Karnataka State Legislature in the Seventy fourth year of
the Republic of India as follows :-

1. Short title and commencement.- (1)This Act may be called the
Karnataka State Road Safety Authority (Amendment) Act, 2023.

(2) it shall come into force at once.

2. Amendment of section 2.- In the Karnataka State Road Safety Authority
Act,2017 (Karnataka Act No. 45 of 2017) (hereinafter referred to as the Principal
Act) in section 2, in sub-section (1), in clause (i),-

(i) for the word “Municipality” the words “Municipal Corporation” shall be
substituted.

(ii) after the brackets, figures and word “(14 of 1977)” the words, brackets
and figures “Municipality constituted under the Karnataka Municipalities
Act, 1964 (Karnataka Act 22 of 1964) and the Bruhat Bengaluru
Mahanagara Palike constituted under the Bruhat Bengaluru Mahanagara
Palike Act, 2020 (Karnataka Act 53 of 2020)” shall be inserted.

3. Amendment of section 12.- In section 12 of the Principal Act, in sub-
section (2), after clause (e), the following shall be inserted, namely:-

“ (f) Such other sources of funding as may be prescribed.”

4. Amendment of section 14.- In section 14 of the Principal Act, in sub-
section (3), for the words “All amounts forming part of the Fund shall be deposited
in any nationalized bank,” the words “The fund shall be administered through
Reserve Fund maintained in the treasury or Bank account maintained in the
nationalized bank” shall be substituted.
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5. Amendment of section 17.- In section 17 of the Principal Act, for sub-
section (2), the following shall be substituted, namely:-

“(2) It shall be the duty of every officer of the State Government, local
authority or any other authority to act in aid of the Authority in enforcing orders

under section 16 or under section 17.”

6. Amendment of section 18.- In section 18 of the Principal Act, for the word
and figures “section 13” the word and figures “section 16” shall be substituted.

7. Amendment of section 28.- In section 28 of the Principal Act, in sub-
section (1), for the words “for a term of six months” the words “for a term which

may extend up to six months” shall be substituted.

8. Amendment of section 29.- In section 29 of the Principal Act, for the
words “for a term of maximum three years” the words “for a term which may extend

up to three years” shall be substituted.

9. Amendment of section 32.- In section 32 of the Principal Act, in sub-

section (1),-

(i) for the words “the Karnataka State Road Safety Appellate Tribunal” the
words “the Karnataka State Transport Appellate Tribunal” shall be substituted.

(ii the words “The State Government shall constitute by notification the
Karnataka State Road Safety Appellate Tribunal consisting of a Judicial officer who
is holding the post not below the rank of District Judge or held the post as such”
shall be omitted.
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STATEMENT OF OBJECTS AND REASONS

It is considered necessary to amend the Karnataka State Road Safety

Authority Act, 2017 (Karnataka Act No.45 of 2017) to,-

(@) include Bruhat Bengaluru Mahangara Palike under the definition of the
local authority;

(b) include other means of resource mobilization for Karnataka State Road
Safety Fund,;

(c) operate Karnataka State Road Safety Fund through Treasury or
Nationalised Bank as deemed appropriate;

(d) compel the concerned authorities to obey directions issued by the
Authority;

(e) define the punishment period; and

(f) make certain other consequential amendments.

Hence the Bill.
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FINANCIAL MEMORANDUM

There is no extra expenditure involved in the proposed legislative measure.
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MEMORANDUM REGARDING DELEGATED LEGISLATION

Clause-3 Clause (f) of sub-section (2) of section 12 sought to be
inserted empowers the State Government to make

rules regarding such other sources of funding.

The proposed delegation of legislative power is normal in character.

RAMALINGA REDDY
Minister for Transport and Muzrai

M.K. VISHALAKSHI
Secretary
Karnataka Legislative Assembly
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ANNEXURE

EXTRACT OF THE KARNATAKA STATE ROAD SAFETY AUTHORITY ACT, 2017
(KARNATAKA ACT NO.45 OF 2017)

XX XX @ XX

2. Definitions- (1) In this Act, unless the context otherwise requires,-

XX XX XX

(i) “Local Authority” means a Panchayat constituted under the Karnataka
Grama Swaraj and Panchayat Raj Act, 1993 (14 of 1993) or a Municipality
constituted under the Karnataka Municipal Corporations Act, 1976 (14 of
1977)

XX XX XX
12. Establishment of the Fund.-(1) After the constitution of the Authority,
within one year, there shall be established a Fund to be called the Karnataka State

Road Safety Fund'.
(2) There shall be credited to the Fund,-

(a) Grants, loans, contributions or advances made by the State

Government;

(b) Grants, loans, contributions or advances made by the Central

Government;
(c) Contributions from public and private institutions or organisations;
(d) Compounding fee collected under section 30; and

(e) Fee amount collected by issue of smart cards.

XX XX XX
14. Vesting and administration of the Fund-(1) The Fund shall vest in and
be administered by the Authority.

(2) The Authority shall administer the fund vested in it in such a manner, as

may be prescribed.

(3) All amounts forming part of the Fund shall be deposited in any
nationalized bank, as may be decided by the Authority and the account shall be
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operated by the Road Safety Commissioner and Additional Commissioner of the

Authority jointly in such manner, as the Authority may decide.

XX XX XX

17. Power to order works.- (1) Notwithstanding anything contained in any
other law for the time being in force, it shall be lawful for the Authority to order any
work or improvement on a public road, as if considers necessary, to secure safety on
such roads and each concerned State Government department or the local authority
or any other authority shall be bound to carryout such works or improvement
within such time, as may be specified by the Authority: Provided that, no order
under this sub-section shall be issued in respect of any highway declared as such
under the Karnataka Highway Act, 1964 (Karnataka Act 44 of 1964) except with
prior consultation of the Highway Authority of the respective area appointed under

the said Act.

(2) It shall be the duty of every officer of the State Government, local authority
or any other authority to act in aid of the Authority in enforcing the orders under

sub-section (1).

XX XX XX

18. Power to recover cost.- If any person on whom a written order is served
under section 13 refuses or fails to comply with the order, the Authority may take
such action as to prevent danger and ensure safety to the public and may recover

the cost with legitimate interest thereof from such person.

XX XX XX
28. Punishment for failure to comply with the Authority’s order.- (1)

Whoever refuses or fails to comply with any order of the Authority or the Road
Safety Commissioner or any District Road Safety Committee under this Act, shall be
punishable with imprisonment for a term of six months or with fine which may

extend to twenty-five thousand rupees or with bth.

(2) In the case of continuing offence a fine of one thousand rupees shall be

imposed for each day for which the offence continues.

XX XX XX
29. Punishment for obstructing the Authority.- Whoever obstructs the

Authority, the Road Safety Commissioner, District Road Safety Committee or any
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officer of the Authority or of the District Road Safety Committee or any person
employed or engaged by them in the discharge of the functions under this Act, shall
be punishable with imprisonment for a term of maximum three years or with fine

which may extent to twentyfive thousand rupees or with both.

XX XX @ XX

32. Appeals.- (1) Any person aggrieved by an order passed by any officer of
the Authority or of the District Road Safety Committee under this Act may within
such time as may be prescribed, may appeal to the Karnataka State Road Safety
Appellate Tribunal. The State Government shall constitute by notification the
Karnataka State Road Safety Appellate Tribunal consisting of a Judicial officer who

is holding the post not below the rank of District Judge or held the post as such.

(2) Every appeal preferred under sub-section (1) shall be accompanied by such

fees, as may be prescribed.

(3) on receipt of any appeal under sub-section (1) the Appellate Tribunal shall,
after giving the appellant an opportunity of being heard in the matter dispose of the

appeal as expeditiously as possible.

XX XX @ XX
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